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Prisoners in Manipur

*4<7. Shri RUhang Keishlng: Will 
the Minister of Home Affairs be pleased 
to state:

(a) the number of persons sentenced 
to imprisonment for six months or more in 
connection with the political agitation in 
Manipur State;

(b) the number of tribal and non-tribal 
prisoners among them;

(c) whether it is a fact that the Manipur 
Government has refused to issue the ju g- 
ment copies oif the case« against the tribals> 
and

(d) if so, the reasons therefor ?

IThc Deputy Minister  of Home 
Affairs (Shri Oatar): (a) 12 persons
were senteaced to 6 months’ imprisonment.

(b) 4 Tribals and 8 non-tribais.

(c) No. ■

(d) Djc8 not arise.

Loss of Vouchers

,̂ /̂Shri Dabhi:
\̂Siiri S. C. Samantat

Will the Minister of Education be 
pleased to state:

(a) whether it is a fact that the vouchers 
sent to the Ministry of Education are not 
being returned after proper classification 
and acceptance to enable audit to incorporate 
them in the accounts j

(b) whether it is a fact ̂Jiat two vouchers 
for Rs. 1925 relating to i949-50> riine for 
Rs. 1989 relating to 1950-51  and twenty 
one . aluing a sum of Rs. 26,406 have been 
lost; and

if 80> who is responsible for the
same

The Minister of Education and 
Natural  Resources  and  Scientific 
Research (Maulana  Azad): (a) No.
The return of vouchers after classificauon 
and acceptance is being properly attended 
to.

(.b; The losses relate to the years 1951 
and 1952 when the old procedure of dealing 
with the voucheis failed owing to the ex­
pansion in the size of the Ministry.  The 
procedure was revised as soon as the losses 
came to notice.

(c)  Under the old procedure it was not 
feasibl r  to  fix  responsibility for  the 
iTiissing vouchers.  ___________

Audio-Visual  Libraries

100. Dr. Ram Subhag Singh: Will 
lie Minister of Education be pleased to 
state :

(a) whether  Government  propose  to 
set up a library in each State from where 
audio-visual aids could be obtained by the 
State Educational Institutions; and

(b) if so, when a beginning will be made 
in this direction?

The Minister of Education  and 
Natural  Resources and  Scientific 
Research  (Maulana Azad)t (a)  and
(b).  A statement is laid on the Table of 
the Houstf .  Appendix III, annexure 
No. 50].

Tobacco Excise Duty

201. Shri Ibrahim 1 Will the Minis­
ter of Finance be pleased to state:

(a) the amount of excise duty realised
from tobacco used for the manufacture of 
bidis during the years 1953-54  1954-55»
and

(b)the amount realised as licence tec 
in those years ?

The  Minister of  Revenue  and 
Defence Expenditure (Shri A.C. Guha):
(a) The amount of excise duty .oa isjdon 
tobacco used for the manufacture of htdts 
during 195̂45 and 1954-55 was Rs. 10.30 
crores and Rs. 9.25 crores respectively.

(b) Manufacturers of biJ/s are not li­
censed as such, but all wholesale dealers 
in tobacco, wherther they  manufacture 
btdis or not, are licensed and the amount 
realised as licence fees from such dealers 
during the calender years 1953 and 19S4 
was Rs. 14.10 laklis and Rs. 13.47 lakhs 
respectively.
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*  Thi figu.e was later correcieJ by the  Deputy 
L)Jtar) vide îa-t II Deoaies dated 22. 12. 55 as *127’
188 L  D (2)
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